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MC.A.K.BOSe, learned Senior Standing counsel’;
on whom cepy of this 0,A,” as well a3 M, A,
have Deen served,the prayer 6f mine
Applicants to presecute this Q,A, jeimtly
is ellewed;suoject to payment of i.400/-
in shage ef IpO,

Mr.B8vain, learned Counsel appearing
fer the Applicants states that he has already

%{va_ Q)'.‘Hﬂ_
deposited tie IPO;werth of ks, 400/-iorsbire
I -

'3

In the aveve view of the matter,this

of FC0

0. A, be confined in respect eof Applicant Ne.1l
and separate CA Rumers pe assigned in respect
of Applic-mg;i 2 te 9 feor stdtistical purpese,
M,2. is accerdingly allewed «nd dis.osed ef,

A

~Chalrman

2. ORDER DT,1C.11l, 2003,

Heard Mr.A.Swein, learned Csunsel fer
the Appl icants and Mr.A.k.Bese,learned
Learned Senier standing Ceumsel apprearing
fer the Respendents;en whem & copy ef this
C.A., has pDeen served and perused the
materials placed on receord,

‘2. Applicants claim that they were

. ,encaged as Cesual Labsurers under the Telecem

Department of Gevernment of Imdiajand by
filing the present Original Applicatien
U/s.1lS ef the Aqministrative Triounaels Act,
1985 ,they have cha llenged the steps taken

/

by the Respondens (under Annexure-3 dated




0A .N9.860/2003

dated 3,1C, 2803 te regularise the services of
455(out of 1437 cesual Laoourers)on the greund
that the Resp@ndenks:did net properly censider
their cases for regularisatiem Apart-frem ether
greunds, the Advecate. for the Applicants states
that while ignering the cases of Appliceants,the
Respondents have enlisted several ether persens
(whe were either never engaged feor regquired perisd
or engaged <t « later peint ef time)chan the
Applicents,as casual lapeurers)fer regularisetien.
C’#fmﬁz “% eyolary Ve R /,I'hey have placed en recerd several materials te
,a,/Z‘O oA C’f? e sWpstantiate their cases,
ofo all e "‘Q”/‘Y/ﬁ 3. In the above premises,witheut waisting any
730&7[‘( : time and entering inte the merits,we hereby dispese

| M $org ["‘f"} ?‘ of this case, at admissien stage,by asking the

\ / N = . 4 " ;
| oyl ﬂ\>w/ﬁ /2“4 Respendents te treat this ¢,A, as a representatien

\C'amm.s:i*é Z—~w /30“’72") of the Agplicants and aenter inte an enquiry te fing
l&\ W& eut 'as tefwhether the Appglicants have get a case feor
\ _ @%'y regularisatien.Until full censideration is given te
l p Se CD? the case of the Applicants and they are intimated

apout the result eof such censideratien,the Respendents
sheuld not pﬁaceed te regularise amybedy as against

| the newly created 455 pests of R.M.

\ 4, while j;ax:ting with this case,we grant

| liperty te the Applicants te represent thelr cases,

) by 15,11,2003,t® the Respondents by giving all details

abeut themselves; iR erder te substantiate their cases

ike;
and may pray fer persemal hearing,if they s® ’1 ,%
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which sheuld pe sllewed by the Respsidents in

all fairness of things.

Se with thg abeve sbservatiens and directiens
this 0,A. is dispesed of.Ne costs.Send ceopies of
this erder,alengwith cepies of this 0.A,, te the
Res_pmdents andfree copies of this erder be given

te the ceunsel fer neth parties by 12.11,2003.
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